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PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ATHARVA

METALS PRIVATE LIMITED

DETAILS

PARTICULARS
1. | Name of corporate debtor Atharva Metals Private Limited
J 2. | Date of incorporation of corporate debtor 01-11-2015
3. Authority under which corporate debtor is incorporated / ROC- MUMBAI
registered
4. | Corporate Identity No. / Limited Liability Identification No. [U74900MH2015PTC269756
of corporate debtor /
5. | Address of the registered office and principal office (if any) of |102, A-wing, Bonzer Avenue CHS,
corporate debtor : Katrap Road, Near Hatti Bungalow & Olc
Petrol Pump, Badlapur East Thane
421503
6. | Date of closure of Insolvency Resolution Process 12.06.2023
7. | Liquidation commencement date of corporate debtor 12.06.2023( Order Copy Received on
22.06.2023)
8. | Name and registration number of the insolvency professional Uday Shreeram Sakrikar
acting as liquidator IBBI/IPA-001/IP-P01230/2018-19/11927
9. | Address and e-mail of the liquidator, as registered with the 303, Rahul Vihar A, Lane Nos 8,
Board DahanukarColony,Kothrud Pune,
Maharashtra 411038
fipudaysakrikar@gmail.com
10. | Address and e-mail to be used for correspondence with the [303, Rahul Vihar A, Lane Nos 8,
< DahanukarColony,Kothrud Pune,
liquidator
Maharashtra 411038
ipudaysakrikar@gmail.com
atharvaliquidator@gmail.com( Process
Specific)
11. | Last date for submission of claims 22.07.2023




Notice is hereby given that the National Company Law Tribunal Mumbai Bench has
ordered the commencement of liquidation of the Atharva Metals Private on 12.06.2023(
order copy received on 22.06.2023) The stakeholders of Atharva Metals Private Limited
are hereby called upon to submit their claims with proof on or before 22.07.2023, to the
liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or<by electronic
means. '

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016, shall be deemed to be submf?er‘\ on 38

Name and signature of liquidator  : Uday Shreeram Sakrikar
IBBI/IPA-001/IP-P01230/201 8%

AFA Valid till 27.10.2023
Place: Pune
Date : 24.06.2023
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Delimitation will
protect people’s
interest: Hrmanta

SUKRITA BARUAH
Guwahati, June 23

ASSAM CHIEF MINISTER
Himanta Biswa Sarma Friday said
that, ifimplemented, the draft de-
limitation proposal recently re-
leased by the Election
Commission of India would
achieve what the 1985 Assam
Accord and the National Register
of Citizens could not, and help
“protect the interests of the peo-
ple of Assam”.

Sarma was addressing a pub-
lic meeting in Lakhimpur. Scaling
up the BJP’s campaign for next
year’s Lok Sabha elections, he also
addressed another public meet-
ing on Friday in Biswanath
Chariali - the latest in a string of
such meetings over the past week.

On Tuesday, the ECI had pub-
lished a draft proposal for delimi-
tation of the Lok Sabha and
Assembly constituencies in
Assam. The ongoing exerciseis the
firstin Assam since 1976.

“Few days back, with the ef-
forts of the Assam government
and the Central government, the

ECI published a draft of delimita-
tion of our constituencies. If this
draft is approved and comes into
reality, then the people of Assam
will be dominant in 102 con-
stituencies and the people of
Assam will be able to elect their
representatives,” Sarma said.
Referring to fears of “illegal im-
migration” from Bangladesh and
subsequent demographic
changes, Sarma invoked the slo-
gan “jati-mati-bheti” (commu-
nity-land-foundation), which was
first used when BJP came to
power in the state in 2016.

TQ,
C/a01, MAHANANDA NAGAR CHSLTD

MUMEBAIL MAHARASHTRA — 400070

SINCERPLUS INTERICR PRIVATE LINITED

NOTICE BY WAY OF SUBSTITUTED SERVICE UNDER RULE 38 OF NCLT RULES, 2016
READ WITH ORDER V RULE 20 OF CODE OF CIVIL PROCEDURE, 1908
IN THE NATIONAL COMPANY LAW TRIBUNAL, GUWAHATI BENCH
L5 POWER CONTROL PRIVATE LIBMITED VW, SINCERPLUS INTERIOR PRIVATE LIMITED
C.P, (IB)/1240{MB)/2022

CEDWING KURLA NEW MILL ROAD KURLA W

WHEREAS, L.5. Power Contral Private Limited has filed a petition bearing
o018}/ 12404 MB) 2022 before the Hon'ble MCLT, Mumbai Bench-1Y under Section 9
of the Insehvency and Bankruptcy Code, 2016, whereas, the Hon'ble NCLT, Mumbai
Bench permitted the undersigned to serve you the Addressees through newspaper
publication

TAKE NOTICE that the above-captioned matter will now be listed on 03.07.2023
before the Hon'ble Mational Company Law Tribunal, Mumbai Bench-IV. You may
either appear in person or throwgh your Authorized Representative.

Take notice that, in default of your appearance on the day above mentiched, the
petition may be heard ex-parte.

L5 POWER COMTROL PRIVATE LIMITED

PARTIES RESOLVE TO CONTEST TOGETHER

Much-awaited Oppn meet off to a good start

Seat-sharing talks
to be held at Shimla
meet, said Nitish

MANOJC G
& SANTOSH SINGH
Patna, June 23

ITWAS AS good as they could
have hoped for. The top lead-
ers of as many as 15 Opposi-
tion parties held their much-
anticipated Patna meeting on
Fridayand,after deliberations
lasting over four hours,
announced that they would
fightthe 2024 Lok Sabha elec-
tions together.

As parties had indicated
earlier, they did not get into
the nitty gritty of seat-sharing
or electoral adjustments
at this first meeting, leaving
the tricky issues for
later talks. They also announced
the venue for the next meeting:
Shimla in Congress-ruled
Himachal Pradesh, on either July
10or12.

The one sour note in the cor-
dial exchange was a tiff between
Congress president Mallikarjun
Kharge and Aam Aadmi Party
supremo Arvind Kejriwal over
the latter's insistence that the
Congress clarify its stand on a
Delhi ordinance passed by the
Centre. Sources said Kharge
stuck to his guns, and had
the support of most parties on
the matter.

All the 32 leaders from the 15
parties present backed unity to
take on the BJP in the 2024 Lok
Sabha elections. Sources said
JD(U) supremo and Bihar Chief

Minister Nitish, who put to-
gether the meeting, told the
leaders that many more smaller
parties — at least 10 in his esti-

mation — will join the
Opposition camp closer
to the 2024 elections.

Sources said Rahul told the
parties that he had not brought
any “past likes and dislikes” to
the table, and he believed they
needed to be together, “what-
ever it took”.

He was apparently referring
to NCP chief Sharad Pawar’s
mention of remarks by Rahul on
Hindutva ideologue VD
Savarkar, which had soured ties
between the Congress and ally
Shiv Sena (UBT).

At the joint media briefing
later by leaders of 13 parties, ad-
dressed by Nitish, Kharge,
Trinamool Congress chief and
West Bengal CM Mamata
Banerjee, among others, the
parties said they will fight the
2024 elections together.
Describing Friday's meeting as
“very good”, Nitish said seat-
sharing talks would be held at
the Shimla meeting, and that
such unity was needed ata time
when “even history is being
changed”.

The AAP skipped the press
conference. Rahul said that
there may be “small differences”
between the parties, but “we all
have decided to work together
with flexibility”. He said
Opposition unity was a process
which would be taken up
strongly. Kharge noted that par-
ties of all regions covered by
Rahul during his Bharat Jodo
Yatra were part of the
Opposition unity efforts.

During the talks, sources
said, Pawar suggested a joint
statement before the media, but
the AAP-Congress tiff perhaps
prompted the leaders to shelve
the idea. The Left parties sug-
gested drawing up a common
minimum programme, but
there were not many takers.

The elephant in the room
was clearly the issue of seat-
sharing and seat adjustments.
Sources said RJD chief Lalu
Prasad told the Congress that it
should show large heartedness,
and that the biggest party in
every state should lead the fight

in that state, with the
others extending support
and cooperation.

Mamata agreed with this,
adding that the Congress could
count on the support of other
parties in states where it is for-
midable.

Sources said Congress lead-
ers Kharge and Rahul sought to

Opposition leaders in Patna on Friday.

@ LTIMindtree

LTIMindtree Limited

(Formerly Larsen & Toubro Infotech Limited)

CIN: L72900MH1996PLC 1046493
Registered Office: LAT House, Balkiard Estate, Mumbai - 400 001, India
Tel No; +91 22 6776 6776; Fax No: +91 22 4313 0957
Email: investorfitimindiree.com; Website: www.timindtree.com

NOTICE OF 27" ANNUAL GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is hereby given that the Twenty-Seventh (27") Annual General Meeting
["AGM') of the Members of LTIMindtree Limited will be held on Monday, July 17,
2023 al 3:45 p.m. (IST) through Video Conference or Other Audio Visual Means., in
compliance with the applicable provisions of the Companies Act, 2013 ('the Act)
read with the Rules made thereunder, General Circular Mo, 1002022 dated
Decamber 28, 2022 read with the circulars issued earfier on the subject by Ministry
of Corporate Affairs (‘'MCA Circulars’), and the SEBI (Listing Obligations and
Disclosure Requirernents) Regulations, 2015 (‘Listing Regulations’) read with
SEBI's Circular No. SEBI'HOVCFDIPaD-2/PICIRI2023/4 dated January 05, 2023
read with the circulars issued earlier on the subject by SEBI ("SEBI Circulars') to
transact the business set forth in the Nofice convening the 27" AGM [ AGM MNofice').

Completion of dispatch of AGM Notice & Integrated Annual Report for FY-23:
In compliance with MCA Circulars and SEBI Circutars, the Company has
despatched the AGM Matice and the Integrated Annual Repert for FY-23 on
Friday, June 23, 2023, wa. e-mail, to those Members whose e-mail address was
registered with the Depositories/Company’s Regisirar and Share Transfer Agent viz.
Link Intime India Private Limited.

The AGM Mofice and the Integrated Annual Report is also available on the
Company’s website at hitpsdfwww itimindiree comiinvesiors!, on website of
National Securities Depository Limited (NSDL) at: hilps.ievoting.nsdl.com/, and
also on the website of the stock exchanges ie. BSE Limited at:
https:{fwww.bseindia.com/ and The Mational Stock Exchange of India Limited at:
hitps ' nsaindia.comy.

Inspection of documents: All the documents referred fo in the AGM Notice shall
be available for inspection of the Mambers by accessing the NSDL platiorm
al hitps-hwww evoling.nsdl com, during the remaote e-vating period and during the
27" AGM

E-voting: In accordance with the provisions of Section 108 of the Acl read with
Rule 20 of the Companies (Management and Administration) Rules. 2014, and
Regulation 44 of the Lisfing Reguiations and the Secretarial Standard-2 on General
Meatings issued by the Institute of Company Sacretaries of India, Members have
bean provided the facility to cast their vote on all resclutions set forth in the AGM
Matice using electranic voling systerm [e-voling) provided by NSDL, Only those
Members whose names are recorded in the Register of Members of the Company or
in the Register of Beneficial Crwners maintained by the Depositories as on Monday,
July 10, 2023 (*Cut-off date’), will be entitled to cast their vole by remole e-vabing or
g-voting during the AGM. The vating rights of the Members shall be in proportion 1o
their shareholding to the total paid-up equity share capital of the Company as an the
Cut-off date. Once a vote is cast by a Member, sha/he will not be able to change it
subsequently. Mambers can opt for anly one made of voting i.e. either through
remnote e-voling of e-vating at the 277 AGM, If a Member casts voles by both modas,
then voling done through remole e-voling shall prevail. Detailed procedure for
remate e-voting or e-voling during the AGM and to access the AGM is ouflined in
Annexure-2 fo the AGM Notica. The remote a-voting pariod begins on Thursday,
July 13, 2023 at 9:00 a.m. {I1ST) {Server Time) and ends on Sunday, July 16, 2023 at
800 pm. (IST) (Server Time), Thereafier, the remole e-voting module shall be
disabled by NSDL for voting, and Members will not be allowed to vole. Members who
have exercised their right to vole by remaote e-voting may attend the AGM but shall
not be enfitled to cast their vote again. Any parson who becomes a Membaer of the
Company after despaitch of the AGM Motice and the Integrated Annual Report for
FY-23 and holds equity share(s) as on the Cul-off date, may refer 1o the procedure
oullined in Annexure-2 to the AGM Notice for procuring User ID & password and
registration of e-mail 1D. for e-voting and for attending the AGM. In case the Member
i already registerad with NSDL for remote e-voting, sha'he may use the existing
credentials for casting the wote,

Dividend: The Board of Direclors at its meeting held on April 27, 2023, have
recommended a final dvidend of INR 40 per equity share of face value INR 1 each,
The Record Date for the punpose of payment of final dividend, if approved at the
27" AGM, is fixed as Monday, July 10, 2023, For TD'S related instructions on the
dividend payment, Members may pleass refer Annexure-1 to the AGM Notice,
Members who have nol registerediupdated their e-mail address and/or bank
account details are requested o register/update the same in the records of the
Company/Depositary, as the case may be, in the following manner:

Members holding shares | Throwgh their respective Depository Participant (DF)
in Demat form

Members holding shares | Throwgh the Company's RTA i.a. Link Intime India
in Physical form Private Limited

Scrutinizer: The Company has appointed Mr. Ashish Lalpuria of Mis. Ashish O.
Lalpuria & Co., Practicing Company Secretaries (IC51 Membership Mo. FCS 5361 &
(P No. 11155), as the Scrutinizer for scrutinizing the remote e-voling process as wall
a5 e-vating atthe AGM in a fair and fransparent manner.

For anmy queries relating to e-voling, Members may refer the Frequently Asked
Cuestions (FAQS) and e-voling user manual available in the download section of
www 2vobing.nsdl.com or call on toll free po.: 1800 1020 990 and 1800 22 44 30 or
send a request io Mr. Anubhav Saxena, Assistant Manager at evoting@nsdl.co.in

For LTIMINDTREE LIMITED
Tridib Barat
Company Secretary and Compliance Officer

Date: Jume 23, 2023
Place: Mumbsai

PUBLIC NOTICE

HAJI MIYA BALU MIYA PATHAN

TRUST invites Sealed Offers
through it's  Trustees  from
experienced  Developers  for

redevelopment /development of
property belonging to the Trust
bearing All that piece 147.16 sqg
mirs  or thereabouts bearing
having CTS No. 3412 of
Bhuleshwar Division in  the
registration District and
sub-district of Mumbai city,
together with building standing
thereon known as  Pathan
Building, consisting of Ground
plus three floor occupied by 21
tenants on monthly tenancy basis
situated at Junction of Nizam
Street & Masjid Cross Lane,
Bhendi Bazar, Bldg., No. 15/27.
The sealed offers shall be
received by the

Trust within the period of 15 days
from the date of publication of this
Public Notice. The sealed offers
must be accompanied by demand
draft | pay order of Rs. 1,00,000/-
drawn in favour of the Trust
payable at Mumbal towards
security deposit. The sealed offers
received after expiry of 15 days
and/or without security deposit
wil not be taken into
consideration. The prospective
Developers may visit the property
of their own and inspect the same

The sealed offers shall be opened
by the Trustees at the address
mentioned below on 08.07.2023
at 12:30 pm. when all the
prospective  Developers may
remain present who will be given
an opportunity to consider and
enhance their offers if they so
desire, The development and
alienation of the property is
subject to the sanction of the
Charity  Commissioner.  The
Trustees reserve their right to
accept and/or reject all or any of
the offers without assigning any
reasons there for.

Date: 24/06/2023

Place: Mumbai

Sdf-

Shamshuddin Pathan

Trustes,

HAJI MIYA BALU MIYA PATHAN
TRUST

Will corner Cong in Rajasthan: BJP

RAJASTHAN BJPPRESIDENT on Friday said the partywill corner
the Ashok Gehlot-led government on several issues, including
corruption, atrocities on women and Dalits along with the law
and order situation in the state,in a special campaign next month.
In the last four-and-a-half years, the lawand order situation has
deteriorated inthe state,CPJoshisaid.“Onall theseissues,the BJP
will corner the Rajasthan government,” he said. —PTI
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Fogd, OF : Bombery House, 24 Hormi Mody Seet, Mumbs, Maharashia-2000(1

Mabice is heraby given that the following shame carlificales have baan
reported as lestimisplaced and the Company infends 1o issue dupliceie

Ary person who has a valid claim onthe sakd shares should lodge such
claim with the: Company at ils Registered Office within 15 days herecd,

* NOTICE OF LOSS OF SHARES OF
TATA MOTORS LIMITED

rtificatas in liew theraof, in due coursa.

Hame of tha Folia Mo. Mo, of shares | Certificate| Distinctive
haldar iRs. 2-FV] | No.is) Mo.(s)
TAMNLLIA DEMELA i
AND E2TH05582 1580 TEAT .
SO DEMBLA TT12680
Sdi-
Place - Mumbal Tanuga Dembda, Sonia Demila

Date © 240620235

(Mame ol Appacanls)

set the right tone by letting other
leaders speak first.

“Nitish spoke first. When the
Congress was asked to speak...
Kharge said since the Congress
is the largest party, it will speak
last and listen to everybody
first,” aleader said.

Lalu appreciated the
Congress’s gesture. There was
consensus thatissues like a pol-
icy document and seat adjust-
ments can be taken up in subse-
quent meetings.

While he lost no time dis-
tancing himself from the gath-
ering as soon as it got over, dur-
ing the talks, Kejriwal suggested
that parties “nurture a bond of
unity” and strive to ensure one-
on-one contests against the BJP.
He is learnt to have also
suggested that parties put on
hold plans for expansion in
newer territories till the Lok
Sabha elections.

When Kejriwal demanded

Manipur CM
inspects
rehabilitation
centre sites

PRESS TRUST OF INDIA
Imphal, June 23

FORM B

PUBLIC ANNOUNCEMENT
(Requtation 12 of the esslvency and Rankripfcy Boand of Inoia
(Liquidabion Procass) Regulaiams, 2076)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ATHARVA METALS PRIVATE LIMITED

Stho. ~ PARTICULARS _ ~ DETAILS
1. |Wame of comparaie debior Affarva Metals Private Limited
2. | Date of Incomporation of corporase debior | 01-11-2015
3. | Auhoriy under which comporate debtr | ROC- MUMBAI
___|Isincomparated registered { —
4, |Corporate Idendity Mo, / Limibed Liabdity | L7 49000MH2015PTC269756
Ideriication No. of coporale debbar |
5. | Address of the registared office and | 102, A-wing, Borger Avenue CHS, Katrap Road,
principal office (¥ ary] of corparata Mear Hatti Bungahow & Qld Petral Purnp,
| debrioe | Badkapur East Thane 421503
B. |[Daba of closune of Insoivency Resolttion | 1206 2023
__|Prozess : .
7. | Liguidation commencemant date of 12406.2023
| COTPOTEE Ceine | { Order Gogy Recihed on 22 06.2023)
G, |Mame and registration number of the Liday Shreeram Sahrkar
insolvency professional acting &= [BBLFA-0014P-P01 Z30V2018-1811827
_ |budater |
9, |Address and e-mail of the bquidates, as | 303, Rahud ikar &, Lane Mos B, Dehanukar Calany,
reqisiered] with the Board Koghrud Fune, Maharashira 411033
= | ipudaysakrikarE grmail.com
10, | Address and g-mail 1o be gsed I 303, Ramd vikar &, Lane Mos B, Dahanukar Cokony,
corespandensa with the Equidalor Kiofrud Pure, Maharashira 411038
ipudaysaknkarEgmal.com
. | atharval quidator@gmeal.com| Process Specilic)
11, |Last daba for submission of claims 207 202

-
H

in
oy

MNotice is hereby given that the Mational Company Law Tribunal Mumbal  Bench has ordered the
cEmmencerment of liguidation of he Atharea Metals Private on 12.06. 20631 ander copy receivid on
22.06.2023) The stakehalders of Atharva Mefals Private Liméed ane hereby caled upon to subemit
thedr claims with prood on or betore 22 07 2023, 1o the liguidaioe al the address mentioned agalnst

mia,10,

The financial cosditars shal subril Feir claims with prool by electrarss means andy. All ather
craditors may subme the claims with tha pracf inpersan, by post or by electronic means

Submigsian o false pr misleading proaf of ¢laims shall affract penalies.

rasa astakehokder does not subm its claims during the liguidation process, tha claims submetted
2Uch a StﬂkEI'II}IEIEH]LIfF'Ig ihe corporate Insolvency resoiuban process under the Insolvency and

Bankruplcy Board of India {Insoheency Rasolution Process for Corparate Persons) Regulalions,
2016, shall be deemed to be submitted under saction 36

Yama and signature of liquidatar

: Uday Shreeram Saoilar
IBEYIPA-001 1P-POT 230301 8- 151 1527
AFAValid 6l 27.10.2023

Place: Pune

MANIPUR CHIEF MINISTERN
Biren Singh on Friday
inspected the sites for estab-
lishment of pre-fabricated
homes for people displaced by
ethnicviolence and said thata
section of those houses will be
set up on the campus of a seri-
culture institute in Bishnupur
district.

The government isworking
on the settlement of the
affected families till normalcy
is restored, Singh said at
Kwakta during his first visit to
affected areas outside the state
capital since theviolence broke
out on May 3.

Earlier this week, he had
said that the state government
has decided to build 3,000-
4,000 pre-fabricated houses
within two months to accom-
modate peoplewhohad to flee
from their houses during the
ongoingviolence in the north-
eastern state that claimed
more than 100 lives.

RANJAN RAHI

that the Congress announce its
stand on the Delhi ordinance -
taking away substantial powers
of the Delhi government -- at the
press conference, Kharge re-
fused.

He said while the party
would not support anything that
is “anti-Constitutional”, it would
take a position after internal dis-
cussions, and in time for the next
Parliament session, where the
ordinance will come up for rati-
fication.

Sources said most of the
other leaders supported the
Congress, and that Mamata in-
tervened to play the referee
when the verbal exchange be-
tween the two threatened to be-
come ugly.

As Kejriwal pressed on, PDP
chief Mehbooba Mufti reminded
the AAP of its vociferous support
to the Centre's move to abrogate
Article 370 and bifurcate J&K into
two Union territories, unlike the

other Opposition parties.

DMK chief and Tamil Nadu
CM MK Stalin favoured different
tactics and strategies for differ-
ent states, when it comes to seat-
sharing. He said ideas like com-
mon candidates can be explored.

CPM general secretary
Sitaram Yechury argued that
parties should focus on the issue
of livelihood and the hardships
faced by people.

Sena (UBT)leader Thackeray
said parties might have different
ideologies but “the nation was
more important”.

At the press conference,
Mamata made a mention of the
fact that veterans Pawar and Lalu
were involved with the unity ef-
fort, acknowledged Rahul and
Kharge's presence on the dais,
and thanked Nitish for making
“agood beginning”. "We are also
patriotic and say Bharat Mata ki
Jai. We are also hurt when
Manipur is burning,” she said,
adding that there was fear that
the “descent towards dictator-
ship” meant the country might
not see elections in 2029.

Lalu, in long recuperation af-
ter akidney transplant, indicated
he was back in form. “I am fit
now. Ab Modi ko fit karenge
(Now, we will sort out Modi),” he
quipped, going on to suggest to
Rahul that he get married.
“There is still time. We will be
happy to be part of your wed-
ding party.”

Omar said it was ironic that
the Prime Minister was talking
about democracy in the US. “I
wonder why it has not reached
Jammu and Kashmir yet. There
has been Central rule for five
years now.”

Assam floods: Around
500,000 affected

Guwahati, June 23

THE FLOOD SITUATION in
Assam remained grim with
about five lakh people reeling
under the deluge, which has
claimed onelife so far, officials
said on Friday.

Major rivers of the state,
including the Brahmaputra,
were flowing above the danger
level at different places. The
Met department has forecast
heavy rain over the next few
days which may further swell
the water levels, they said.

An Assam State Disaster
Management Authority
(ASDMA) report said that 4.95
lakh people were hit by floods

till Thursday evening.

One person has been killed
dueto flooding in Tamulpur of
Udalguri district.

A Central Water Commis-
sion (CWC) report said the
Brahmaputra is flowing above
the dangerlevel at Nematighat
(Jorhat) and Dhubri.

Among otherrivers flowing
over the red mark are Puthi-
mari (Kamrup), Paglagiya (Nal-
bari) and Manas (Barpeta).

The Regional Meteorologi-
cal Department hasissued'yel-
low' alert for Friday, asking
people to be on watch and
remain updated forheavyrain-
falland thunderstormin some
parts of the state. —PTI

Date - 24.06.2023

INDOSTAR

on 11/03/2023

INDOSTAR CAPITAL FINANCE LIMITED
Address: - Unit Mo. 5056, 5th Floor, Wing 2/E, Corporate Avenus, Andheri-Ghatkopar Link Boad, Chakala,
Andhesi {East), Mumbai - 400093, Maharashtra, India

POSSESSION NOTICE Rule 8(1) of Securily Interest (Enforcement) Rules, 2002
Whereas the authorized olficer of Indestar Capital Finance Lid under the securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with rule 3 of the Sacurity
imterest (Enforcement) Rules, 2002 Issued a Demand Notice dated 07-03-2023 calling upon the Borrower, of 1) KAILASH K BOTHARE
2) BOTHARE KRISHNAKUMAR M to repay an amount mentioned in the natice being 1o Rs 35603770/ (Three Crore Fifty-six lakhs
three thousand seven hundred seventy only) (for LSMUMO3B17-180001317) + Interest @ 16% p.a. From 09/05/2023 and with
futre Intarest + Statutory Expenditure + Legal Expenses + Incigental charges within 60 days from the date of publication of the notice

Tha Borrgwer, the Co-Bosrowers having faiked to repay the amaount in full, notice ks hareby given to the borrower, Co borrawer, Guarantor
and the public in general that, the Authorized Officer has taken possession of the property described herein below in exarcise of powars
contervad an him under Section 13(4) of tha sakd Grdinance read with rule 8 of the said rules

Tha Borrower, the Co-Borrowers in particular the public in ganaral are haraby cautionad not 1o deal with the property and any dealings
with the property will be subject to the charge of immavabla property, for an amount Rs, being Rs 35603770/~ (Three Crore Fifty-six
lakhs three thousand seven hundred seventy only) (for LSMUMO3817-180001317) as of 07/03,/2023 and interest thereon @ 16%
p.a.+ Statutory Expenditure +Legal expenses + Incidental charges,

Possession Date: 19-06-2023

SCHEDULE OF THE PROPERTY : All the place and parcel at the properly mention below Property - UNIT NO 501, 502, & 503, 5TH
FLOOR, BUISNESS CLASSIC CSL, NADIYAWALA COLONY 2, OPF CHINCHOLI BUNDER ROAD, MALAD{W) MUMBAI-A00064.

Date : 24.06.2023
Place: MUMBAL.

od/- Basil Martyres{Authorised Officer)
M/s. IndoStar Capital Finance Limited

SALE NOTICE

Sale of Sugar and B-Heavy Molasses produced during 2021-2022 crushing season by
Mis K.P.R Sugar and Apparels Limited at its factory situate at Chinmegera Village, Afzalpur
Taluka, Kalaburagi District in the State of Karnataka by the Commissioner for Cane Development
and Director of Sugar, Government of Kamataka in terms of the Order of the Hon'ble High Court
of Karmnataka dated 13.06.2023 in |.A No.2/2022 in WA No.200021/2023 c/w LA No.1/2023 in

WA No.200169/2022.
Description of Products
INSPECTION | DATE & TIME

PRODUCT QUANTITY DATE OF AUCTION RESERVE PRICE
White Crystal All working 03.07.2023 | Rs.32,000/- per MT
Sugar 0080 M1 days during 3.30 PM [Rs.115.46 crores)

working hours

B-Heavy 45570 MT till 29.06.2023 03.07.2023 Rs. 10,000/- per MT

Molasses 5.00 P.M. 430 P.M (Rs.45.57 crores)

Terms and Conditions:

reason thereof.

Date:23.06.2023
Place:Bengaluru

1. Auction will be conducted on "AS IS WHERE IS" *AS IS WHAT 1S" "WHATEVER THERE IS
BASIS" "NO RECOURSE BASIS" and for total quantity and not any portion thereof. The auction
will be conducted at the Office of the Commissioner for Cane Development and Director of
Sugar in the presence of the representatives deputed by M/s K.P.R Sugar and Apparels Limited
and Mfs NSL Sugars Limited.

2. Payment 100% upfront and to be deposited in the prescribed account within 10 (Ten) days from
the date of auction or prior to the date of removal whichever is earlier

3. Earnest Money Deposit (EMD) of 10% (Ten Percent) of the total value of each product shall be
deposited 24 hours prior to auction ime. The EMD is refundable to the unsuccessful purchaser
without any interest within 10 (Ten) days after the conclusion of auction. In case of successful
Purchaser, the EMD shall be adjusted against his final payment obligation. The EMD will be
forfeited, if the successful purchaser withdraws his offer or failed to honour his payment
obligations. Interested parties may contact the office of the Commissioner for Cane
Development and Director of Sugar, 5th Floor, KHB Building, Kaveri Bhavan,
Bengaluru-560009 for further details including details required for remitting the EMD etc.,
on any working days between 11.00 A.M and 5.00 P.M

4. The price is ex-factory basis. Applicable Taxes and other levies are exira.

5. The products should be removed within 30 days or such other period as may be extended
with the consent of M/s K.P.R Sugar and Apparels Limited

6. The Commissioner for Cane Development and Director of Sugar, Kamataka has absolute right
to accept or reject any or all offer(s) or adjourn/postponefcancel the auction or withdraw any
products or portion thereof from the auction proceeding at any stage without assigning any

COMMISSIOMER FOR CANE DEVELOPMENT
AND DIRECTOR OF SUGAR
KARMNATAKA

financ“. ep" .in




